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Counsel for the applicant : Skxi None.

. Let thet:ase be adJourned to 22 07 1296

.

S Wk

for admisslon.

(N.K .Verma),

SKJ -Memxaer(A)
' (500 7 e .
3/22.07.96 . Counsel for. the dpplicant”: Shri N.oGangulyey [ " Trre. ™

¢

- At the request of learned counsel for, ol

the ap~nlicant, the case is adjourred to 13. 0s. 1996 ”

%lx/" ’

Verz&n? v

“v.-

for admission.
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Shri R.R.: lehra, the proxy ounsel for

...

- Shri U.Pathak, the learned counssl for the
appllcant.

At the request of the Proxy counssl , let it be
adjourned for the day and put up on 14.8.96 for

admission hearing.

/cBs/ _ : (N K. Vel:n?

Membe; (A)
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S,/ 14, /8796 Shr1 U. Pathak, the learned coungal for the h
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Ab haaring as prayed for by tha laarned counsal for
the applicant. ' ¢ R
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6/4.9. 1996?4- ﬂ‘;:ounsel for the tsﬁpplir&lnt + M, Umes,h Pathak
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‘ | “(\”"ex' '“5 . Counétel for the respondents ¢ None
&;ﬂw“)\ (l Qk::y':}\ ' . Heard Shri Umesh Pathak, ledrned coy | 1 fof
19“'y91l N the applicent, Issue notices to the respon‘ returnﬁple
%;»Mﬂ)' %”“, within six weeks @s to why the applic3tion bexpot | =
. " ~aN ‘C ’
3v¢r %&Xﬁ‘. disposed of at the an1551qn stage itself, ReJéli y

oh - 30°) % . if any, may be,filed within @ week {theredfter—1is
&\ this case on 7,10.1996 . for admission,
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Hon'ole Shri K.D. Saha, Member{A)

counsel for the appllcant ¢ Mr.u. Pathak
o C0unsel for the reepondents .Nr. Je N.Pa1dey
CM : "“"“_’j.."," N . | o ;’,é’”
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Vrﬁfé“J‘N.Pande}, 1;5rned Senior’standing‘
-Counsel. for the respondents, prays for six weeks

o ” time to flle written statement, Prayer allowed,

~~%£; ‘ "Llsp,thls~0asauéh 26,11,96 for admission/hearing,
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. 8/26.11.96 | COur'zéfé'l For thE™ applicant 43, Shri  N.Ganguly .
'y o Counsel for the respondents ... 1. shri J.N.Pandey,

. Senior Stdndlnggﬂ-
Counsel ' '

\ | 2, Shri R‘K.Chaubeﬁ,
TN Junior to Shri J.N.
7 T Pandey, Sr. S.C.

4.1 . . \

< Today is fixed for 'hearing of this case for
Admission. Shri R.K.Chaubey, learned Advocate for
the respondenﬁs submits that though the case is fixed
for filing of Writtenjsfatement,.gﬂ% RRExRex yvet
no instruction has'beénniésued from the Department
- Teldting to the facts of the case. So, he may be allowed
to argue the case on the point of law only. Heard
Shri J.N.Pandey along with Shri R.K Chaubey<ﬁﬁog the~
resﬁé;azfz;iigga Shri N. Ganguly, learned counsel for

the applicant. The case of the applicant is that his

father was a Class IV employee in the [HeaQPost Office




2. s

1

at DaltonganJ on regular ba31s. The . '

1

appllcdnt s father dled on 17.8 1984 At that
Coes T, L time, the appllcant was minor and ‘he’ attalned
- ] & - ¢ 'P..
w‘maJorlty M “10.7.92 and he also passed the

fl: ‘Matriculation Examinatipn _in the year 1993.

Thereafter, the appllcant submitted an

B Y
< ~applit:‘atiOn on 5 8.92 before the Respondent
P <
.o ’ “' “:"Q ) ’ -
' : No.3, Superlntendent of Post Offices, Palamau dx\

Division,,* Daltonganj¢,as per thé‘dlrectlon of the %

Respondent Fb 3+ Vidﬁ~Annexure"3' of thls case..

. .

Accordlng to the appllcant as per the’ dlrectlon

. of the Respondent No.3 he. applied for the post in

.-

g A prescribed form SUPpOrted_w1thaa11 material E -
S»!E n

' documents on 15.7.95. Thereafter, no reply ha
' received from the respondents regarding the qu§$ntment’
Rt~

on compassionate ground. Learned Advocate appearﬁﬁg ' \\
" .on behalf of 'the applicant submits that as per R

the laws laid down by the Government of Indis the

A

applicant is entitled to get appointment on

compassionate ground on account of death of his

§

father who was a regular Class .IV employee in the

Department.'So, denial of appointment Witﬁédf

disclosing any reason is no(Bdoubt arbitrary and

-

illegal and a direction should be issued updﬁithe
réspdndents to issue appointment on compassionate
ground\in this cése. The learned Advocates
appearing on behaif of the respondenté submit

that right of getting appointment on compassionate

-
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_ General, Bihar Circle, Patna for consideration and

“this representation. The respondent No.2 is directed to’

dispose of the representation within 3 (three ) mofithSe

. . . i
‘thé&irespondent No.3 with cogent reason. ~

" but no costs. ' .;kl//)////

3.

.;ground is not granted underAiaw. Thereby

the: petition is llable tq. be;dlsmlssed‘ After

hearing both the parties I find that thougb :

the applicant appliEd “for appolntment on the post

on compasslonate ground a8s asked for by the reSpondent

No .3 vide Annexure.3,’ fﬁ%réaﬁter, no communication has been

made»by the respondent No.3 regarding his appointment

coure. oA, - v g
At the same time, no representation has been made by

)‘gv
s ’

the applicant before the authority inviting attention

of the higher authorlty regarding his appomtment T

2. In"view of the matter, I direct the app11CQnt

to make a‘fresh representation before the respondent Nbgz

within 7 days from today through the Resoondent No .3

. and the Resoondent No.3 shall forward the representation

of the appllcant to the Respondent No.2, Chief Postmaster

necessary action within l4ﬁdays-from the date of receipt of

from the date of receipt of the representation from

3. . Accordingly the application is disposed of,

( D. Purkayastha )
Member (J)




